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[Shri Y. B. Chavan] About the other points, |
am sorry | am not in a position to answer as to
who should be in the Cabinet and who should
not be in the Cabinet. It is not a matter to
which | can give any answer. Naturally, as the
hon. Shri Lokanath Misra, said, Government
has to be very responsible in taking decisions,
and naturally we are responsible to the
country. How can we be irresponsible in our
decisions, etc. ?

Sir, there is nothing very specific in the
points raised which require answer at this stage
as far as this Appropriation Bill is concerned.
So this is all that | have to say.

MR. DEPUTY CHAIRMAN: The
question is:

"That the Bill to provide for the
withdrawal of certain sums from and out
of the Consolidated Fund of India for the
services of a part of the financial year
1971-72, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall
now take up the clause by clause consideration
of the Bill.

Clauses 2 to 4 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI Y. B. CHAVAN: Sir, | move: "That
the Bill be returned."
The question was put and the motion was

adopted.

THE BUDGET (ORISSA), 1971-72

—General Discussion

SHRI LOKANATH MISRA (Orissa): Sir,
how long can | speak ?
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MR. DEPUTY CHAIRMAN: How
long do you want to speak? Ten minutes.

SHRI
minutes.

LOKANATH MISRA:  Twenty

MR. DEPUTY CHAIRMAN: All
right.  Fifteen minutes. Please do not worry
about time. Continue.

SHRI LOKANATH MISRA: Mr. Deputy
Chairman, Sir, when | speak on the Orissa
Budget | speak definitely with a heavy heart.

SHRI SHEEL BHADRA YAJEE
(Bihar): Because you have lost.

SHRI LOKANATH MISRA: Not

because we have lost, as Mr. Yajee pointed out,
but because | have certain grievances against the
representative of the President in Orissa. The
way he did everything during the period of
resignation on the 9th January till the 11th
January was something which never happened
in a democratic history. | thought he had good
advisers. But subsequently | found that he takes
nobody's advise unless it belongs to his family.
We have a competent Chief Secretary. We have
very competent Home Secretary. We had so
many other officers who belong to the Law
Department of the State Government of Orissa
who were never consulted to my information—I
do not know. | am still subject to correction.
But | was told subsequently that he confined his
sphere of advice to his near relations and,
maybe, to his own Secretary who had probably
some grievance against the outgoing Ministry.
May be, he was taken out of an important
department and shunted as the Governor's
Secretary because he was found incapable in
that Department and, therefore, he thought that
he could return the score when he was Secretary
to the Governor. Anyway, whatever has
happened let me come to facts. The facts are
like this.

The Chief Minister, on information that the
Governor was leaving Bhuba-neswar on the 9th
evening, saw him
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at 7-30 and s Id that he was going to resign and
he ;ent in his resignation immediately ai er,
which was received by the Govern >r at 8-30.
At 9 o'clock, or may be 8-' 5, ths Governor
sent a letter by a spec al messenger saying that he
had accep ed his resignation letter and had
dissolved his Council of Ministers fror>. 8-30
p. M. the some day.

The peculiar behaviour of the Governor must
be vj*wed in the background as to how he i
itherwise behaves also.

MR. DEPJTY CHAIRMAN: I
think it is not desirable to discuss the behaviour
of (overnors.

SHRI LOK \NATH MISRA: Ifa
Governor beh; ves unlike a Governor, he can
be criticised on the floor of the House.

MR. DEPUTY CHAIRMAN: Not here, |
think.

SHRI M. N: KAUL (Nominated): If it is
his pe sonal discretion, it can be discussed.

SHRI LOKANATH MTSRA: | can

even go to this extent that if the Governor is a
senile Governor, | would not hesitate to say
that he is senile, and if the Governor is
forgetful, 1 should not be debarred from
saying that he is for* ptful. If he is a stoop-
shouldered ma i, even if you debar me from
saying thi t he is stoop-shouldered, others will s
ly that he is stoop-shouldered. If he is short-
tempered, others will say | lat he is short-
tempered, even if | am di Darred from saying
that on the floor oi the House. Therefore, you
may kindl. permit me to go on with my speech
My time also is limited.

oIt S[AWE AUAT : F57 97 [ AT 5%

it |

SHRI LOK ANATH MISRA: g5
AIAT AT G1% 7097 | adE FAT AT &,
gz 9z |10 i | Why has  the forum
shifted from the Orissa Assembly to
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the Rajya Sabha ? This is only taking our time
away. Things which could have been dealt
with at the Assembly level have been sent here
unnecessarily because of the unwise act of the
Governor of Orissa.

Now, Sir, as | was saying, this is the first
time that a Governor puts down the time—as
8-30—for the dissolution of the Ministry.
Nowhere else would you have seen a Governor
putting down the time as 8-30 or 9-30 or 10-30.
Normally they say that the resignation of the
Chief Minister is accepted. He does not even
know the fundamentals of our Constitution that
when the Chief Minister goes, the entire Cabinet
goes. The Governor is not aware even of this
basic fact of the provisions of the Constitution.
So he says, "I have accepted your resignation and
I have dissolved the Council of Ministers",
which was unnecessary, it is redundant. But
all the same this is what he had written. But
the point is, he did not ask the Chief Minister to
continue. Normally what happens after the
resignation is accepted by the Governor is that
he asks the outgoing Chief Minister to continue
till alternative arrangements are made. This is
what happened in the case of the D. M. K.
Government in Madras; this is what has
happened elsewhere also. Wherever the
resignation of the Chief Minister is accepted, the
outgoing Chief Minister is requested to continue
for some time titt alternative arrangements are
made. But this Governor, since he took advice
from an expert in his household, did not know
what alternative arrangements have to be made
under the Constitution, did not know that there
might be a vaccum if he immediately intimated
the Chief Minis-ster that he had accepted his
resignation and dissolved the Council of
Ministers. So, what happens is a vacuum starts
being created from 8-00 p. m. on January 9.
Subsequently | telephoned to the Secretary to the
President. | said "You have a senile Governor
and he does not understand what he is doing.
Therefore, you must intervene." | wanted to
talk to the President, but the Secretary got hold
of the receiver. | said this very
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[Shri Lbkanath Misra] sentence, "You have a
senile Governor who does not understand
what he is doing. Therefore you must
intervene." Then he said, "We are requesting
him to request the outgoing Chief Minister to
continue in office till alternative arrangements
are made." That was 24 hours later, and the
outgoing Chief Minister was contacted
urgently on the telephone by the Governor's
Secretary saying "The Governor has something
very urgent with you. Would you be available
?" 1 was there in Bhu-baneswar. | said that this
must be the reason. Naturally, after the lapse of
24 hours, nobody can be re-sworn in because
there would be other complications also.

So he cannot be as irresponsible as the
Governor. My clear and categorical opinion
was that we could 5 p. M. not be as
irresponsible as the Governor. Therefore, let
us function in a very responsible manner.
Ultimately it does not matter what happens.
If there is a vacuum, it is for the Governor
and it is his headache. Why should we be
instruments in relieving him out of his deadlock
? Therefore, what happened was this. You
would kindly look into these things. These are
very relevant. They will go down as something
very interesting in the history of this democratic
country. The gist of what he says is this. He
sends a wireless message, "Chief Minister met
me at 19.30 hrs. on January 9 and submitted
his resignation and recommended mid-term
poll to the State Legislature along with Lok
Sabha elections. | accepted the resignations of
the Chief Minister and his Council of
Ministers and subsequently requested him to
continue in' office . . ." This particular word
'subsequently’ is very significant. He resorted
to definite falsehood. There is no doubt about
it. And how far that man can be relied upon
as a Governor, | have my doubts about it. At
least we will not rely on that man. He must
be recalled. | have conveyed my feelings to
the President. |1 would not like to quote the
President. At least | have that sense of
responsibility. But the Gover-
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nor of Orissa must be recalled as soon as the
new Ministry is sworn in. I will come to that
chapter later on. . .

SHRI BRAHMANANDA
(Orissa): Which Ministry ?

PANDA

SHRI LOKANATH MISRA: Whichever
Ministry, it does not matter. | will elaborate that
point again. . .

(Interruption)

MR. DEPUTY CHAIRMAN : No
interruptions please.

SHRI LOKANATH MISRA : Sir, since he
belongs to Orissa he has the right to ask me
questions and | would love to reply him. Now,
on the 11th he thought that a vacuum had already
been created for two days. There were panchayat
elections going on in the meantime for which
there are cases pending in the High Court against
the Governor of Orissa who had functioned
without anybody's advice. The provisions of the
Constitution are specific. Under the Constitution
the Governor cannot act unless there is advice
from the Chief Minister and his Council of
Ministers if the State is functioning democratically,
if there is a responsible Government. If it is under
the Presi-dant's rule, then the Prime Minister
and his/her Council of Ministers would advise the
President as to how functions of the State should
be carried on even if it is a State like Orissa.
Therefore the provisions of the Constitution are
very specific and for these two days there was no
Government in Orissa. Therefore, some people
have gone to the court of law to say that it is all
irregular, any direction or any order passed
during these two days are definitely irregular.
Ultimately, it will be the Governor who would
take the responsibility for it. 1 do not have to
break my head on this irregular issue. But. I
must bring it to the notice at least of the
honourable Members of this House. There are
constitutionalists here, there are eminent judicial
luminaries here. They must know how
irresponsibly a Governor could behave
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in a particular State. | thought that | should
bring it to t te notice of this House.

The next thing is that the elections were held.
Th outgoing Chief Minister did all that he
could in  order to synchronise bo h the
elections because he thought tha two
separate elections within two year i would be too
expensive for a poor Stat like Orissa.
Normally he could have continued for
another year. Our elec ion would have been
held only in 19 72. But he wanted the
elections to be lield simultaneously and he
resigned. L timately the President and the
Chief Election Commissioner were kind enoi
gh to have the elections held simultanec usly.
The people did not give any speciic verdict in
Orissa in favour of any p: rty. The respective
positions of parties a relike this: Congress (R) —
51; Swatantr;;—36;—Utkal Congress —32;
Jharkhanl— 4;—PSP—4; CPl— 4; Janta
Congrss—1; Old Corgres—1 Independents—
. The position thereafter became a little
complex, particularly for this ~enile Governor.
What he should have done is that he should
have sent for th i largest single party to form a
governn ent. In that case, he did not do real
iustice. What he didwas to send for
Dr. Harekrashna Mehtab and all >wed him
unnecessary time. Subsequently, when things
were beyond him, he had to put in writing in
his report to the President that Dr.
Mehtab ha<; assured him that he would send
hin the list of members who were
suprorting him and there were more th; n
70 such members. Even after two lays, he
did not submit the list. By then Dr. Mehtab
was in Delhi conferrnn with the prime Minis-
ter finding out he way how he could possibly
get irto office. About Dr. Mehtab there
w.;rc statements issued by different party
leaders of both Houses of Parliament. ' here
were allegations of grave corn ption
charges against him. Therefore, they were
referred to Justice Mudhclkar for
preliminary inquiry and yoi  know he is
retired Judge of the Su ireme Court. This is
what he says .

oft SIIARE TS| ST 36 AE &1 A
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SHPJ LOKANATH MISRA : | am
coming to that one by one.

MR. DEPUTY CHAIRMAN : You
have already taken 20 minutes.

SHRI LOKANATH MISRA : This matter
comes very seldome. Last time on West Bengal
Shri Bhupesh Gupta spoke for an hour and
forty-five minutes.

MR. DEPUTY CHAIRMAN : All right,
You take 3 or 4 minutes more.

SHRI BRAHMANANDA PANDA: | also
want to speak.

SHRI LOKANATH MISRA : Naturally there
will be others to speak. | am speaking for my
Party.

=t SeraE arst ;. AT AT AT |

ot dtwara faer gl s, seaa-
#qirer fevza wa o

ot SIARE ATl © ATT Fgd, 9 @l

feY Tmars wgad, JAAT A9ET L

SHRI LOKANATH MISRA : You get on
your feet and then start speaking. Mr. Deputy
Chairman, Sir, when you give me the possession
of the Floor, you must literally protect me, parti-
cularly when | am dealing with an important
subject. On other matters, if hon. Members go
on interrupting me, | can throw back . . .

MR. DEPUTY CHAIRMAN : Please
don't interrupt.

SHRI LOKANATH MISRA : There is a
Summary of findings and recommendations on
page 141, Chapter XXV. This is the Report of
the Hon. Mr. Justice J. R. Mudholkar, Special
Judge for Inquiries, Government of Orissa"
And he says :
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[Shri Loknath Misra]

"That prima facie there was little
justification for granting remission of dues
to lessees from Government, that serious
allegations made against Dr. Mahtab in
respect of this need to be thoroughly
inquired into;"

Then,

“that the grant ofa lease of
chromite mine to Mr. Serajuddin . . ."

My friend has come back; I am happy . . .

SHRI BHUPESH GUPTA (West Bengal) :
I thought you are happy without me.

SHRI LOKANATH MISRA : |
would have been much happier with you. |
told a story about you in your absence. Let me
go ahead with this :

"that the grant of a lease of a chromite
mine to Md. Serajuddin even after receipt
of telegram from Government of India
withdrawing permission to grant of lease
does not prima facie seem to be justified and
the transaction needs to be enquired into
including the responsibility of Dr. Mahtab
in this regard;"

Then, another:

“that there is prima facie evidence
justifying a probe into the question relating
to rapid acquisition of wealth within four
years by Dr. Mahtab ..."

Then, finally he says:

"In view of these findings, | recommend
that it is in the public interest even at this
point of time to constitute a Commission
of Inquiry for making an inquiry against
Dr. Mahtab in respect of the following
specific matters :

(a) grant of remission of Go-
vernment dues to Kendu leaves
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contractors in 1959;

(b) grant of lease of a chromite
mine to Mr. Serajuddin in 1957;

(©) rapid acquisition of wealth by
Dr. Mehtab between the years 1956
and 1960; and

(d) the withdrawal of criminal
prosecution against ten iron and steel
dealers.

I may reiterate that not only in the public
interest but also in the interest of Dr. Mahtab
himself, an enquiry into these matters be caused
to be made by a Commission of Inquiry,
appointed under the Commission of Inquiries
Act."

Sir, this is what Justice Mudholkar says.
Subsequently before our Minister resigned, they
appointed, by a special session of the Cabinet
Committee, Mr. Justice Surjoo Prasad as the
Commission to further proble into matters
which had been referred to by Justice
Mudholkar. Sir, during the term of the
President's rule for one-and-a-half month or
two months or more than 2 months, the
Governor did not do anything in the matter. |
had sent a telegram to the President. |
received a letter from the President that the
Sarjoo Prasad Commission will go on. But
during the President's rule, nothing was done,
because the Central Cabinet thought that
further probe into Dr. Mahtab's conduct
during President's Rule would jeopardize his
prospects in the Election. Now when this
particular Commission of Inquiry is pending
against Dr. Mahtab, it was undignified for him
as well as for the Government to have any
dialogue with a man who had strictures from
one of the Supreme Court Judges, and who is
facing another inquiry, and to talk to him for
Chief Ministership. Had it been anybody else |
think the case of the Ruling Congress Party
would have been much better . . .

SHRI  MAHAVIR TYAGI (Uttar
Pradesh) : But it was not proved. It
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was under exa nination, and therefore he
could not be penalised for it, unless it was
pro ed.

SHRI LOK\ NATH MISRA : If 50 per
centis proed . .. (Interruption)

it SRR T SAAAT FATEA A I
qrst #17 fan 21 &1 &7 g & Sear
ST A I 97 F7 fagte arfag s
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SHRI LOKANATH MISRA: To have
dialogues with such a man who is already 50
p;r cent criminal because of the findings of
Justic Mudholkar. . .

(Interruptions). . .

ot IgaweE - fae S, @19 sEr
Ao ST e |

SHRI BRAHMANANDA PANDA: He
may have 1 issay. . .

(Inter uptions)

SHRI LOKANATH MISRA: Fortunately
for this country, Mr. Yajee is not a judge ; et.
..(Interruptions). . . nor is he expc ted to be.

Sir, as | w: s telling you, a person who
had already been declared as 50 per cent
crimi ml was not the right
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person either to be chosen as the Congress (R)
leader or to hold discussions with the Governor
for Chief Ministership. Now, what has
happened? He resorts to all types of falsehoods
and political horse-trading. People know about it
because, from 1952 when Dr. Harekrushna
Mahatab was the Chief Minister, he never had, at
any time, a clear people's mandate in favour of
his party. He had been, all the time, resorting to
horse-trading. In 1952 when all other States. . .

SHRI SUNDAR MANI PATEL
(Orissa): He was not Chief Minister in 1952.

SHRI LOKANATH MISRA: | am sorry,
Sir. He is right. Dr. Mahatab headed the
Ministry in 1957. In 1952 it was somebody else.
He also did not have the majority. From 1957
onwards, whenever he had been Chief Minisiter,
his only recourse to Chief Ministership has been
through political horse-trading, and now also he is
trying to do it.

SHRI BHUPESH GUPTA: With regard to
political horse-trading, may | know how many
horses are there in the Swatantra stable?

SHRI LOKANATH MISRA: | will not go
into it because that would take away my time. |
am dealing with something which | consider to
be serious. | will have frivolities with Mr.
Bhupesh Gupta on another occasion when we shall
compare how many Swatantra horses and how
many CPI horses are there.

I was talking about the other thing— about
the political horse-trading in Orissa. Dr.
Mahatab had only a strength of 51. How dose
he expect, when all other parties have publicly
announced that they are not going to support
him? Now, all other parties, all other
democratic parties, have said. . .

oy gaa fag : TEizr 0 gy ?
q12 9998 N 4131 # AT &le uFo fag
ZIT T | A TATRfEE S g1 T 7
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MR. DEPUTY CHAIRMAN: Order, order
please.

SHRI LOKANATH MISRA: Now, Sir,
with 51 members in a House with an effective
strength of 136, how did Dr. Mahtab ever
think—at least he has this basic mathematical
knowledge —that he could carry on the
administration and have a majority ? So he
started trying to persuade other people to join
his party—maybe for some consideration—
and definitely it was political horse-trading, as
mentioned in the newspapers in Orissa. On
the other hand, what had happened ? There
was a party-to-party agreement between the two
other important parties of Orissa. One was the
Swa-tantra Pary and the other was the Utkal
Congress. And the third party that also joined
it was the Jharkhand Party.

Among them the strength came to 72 plus
2 independents. In a House of 136, 74 is
definitely an absolute majority and in that
case what the Governor said was that the
leaders should submit the signatures of the
independent Members. In a democracy, what
happnens is, if the leaders of the respective
parties could come to an agreement and they
send the letters, it should be taken for granted.
Nowhere the parading is done as was done in
some of the States like Rajasthan or probably
in UP also. That should not be resorted to.
No dignified person whether he is an MLA
or MP should join such a parade. | would not
have joined myself if you have called for a
parading of the Members of the Rajya Sabha
here, but all the same, the names were
submitted with '
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the signatures and | hope by tomorrow, after we
pass this Budget and the Appropriation, the
Governor. . .

SHRI BHUPESH GUPTA: If he joins a
parade, he would like a mannequin parade.

SHRI LOKANATH MISRA: | would not be
lured away from my points in spite of the
provocative remarks by Mr. Gupta. Such
parading was very undignified wherever it hap-
pened but | was told that in Orissa also the
Governor thinks of doing such a thing but they
have enough signatures and hope that would
satisfy the senile Governor and | hope he will
send for Mr. Biswanath Das who is the leader
of the new coalition tomorrow.

SHRI BHUPESH GUPTA: | would like to
know what kind of irade is it, that has landed
Mr. Das in the Swa-tantra Camp.

SHRI LOKANATH MISRA: It is not a
Swatantra camp. It is a United Front, which my
friend, Mr. Gupta, holds so high in Bengal. It is
Bengal, the UF is to be hailed and shouted
about.

SHRI BHUPESH GUPTA: Reference
has been made to horse-trading. Now | have
understood how the horses are like. They are
not only dark but also old ones.

SHRI LOKANATH MISRA: Would you give
me time to answer these ? When one reads the
proceedings would find the interruptions and |
will go down in the matter.

MR. DEPUTY CHAIRMAN: You have
taken 35 minutes. Please finish in five minutes.

SHRI LOKANATH MISRA: Till today | was
not saying anything here because | thought the
Governor probably would be thinking that it would
be risky to summon the new Assembly and try to
get the Vote on Account passed and



213  Budget ( Orissa)
the Appropri; tion Bill passed and ' it would need
tine. Some three days would be taken in swearing
in of Members and to set the Speaker elected, etc.
Now that all these i re passed and the signatures
of the M -rubers have already been submitted. Tht
re is nothing to stand in-between. I hojr B he would
send for Mr. Biswanath Das to be sworn in
tomorrow.

Coming to tl e Budget, | would like to speak a
few w” ~rds. For this you would not kindly object.
This is something regarding Oriss r. | cannot
ventilate my grievances regai ling Orissa in
connection with national n atters. The Central
Plan for 1971-72 indr ated here, shows that the
Central assistan a to the Plan would be to the
tune of Its. 48 crores. Sir, | was amused to see
another fiigure in connection with Delhi. The
same figure in connection with Delhi is more
than Rs. 98 crores. Is thi | difference only because
of political valuss or because of something else ?
D< Ihi has given to Mr. K. R. Ganesh all t le
seven seates this time while orissa has not given
them a clear majority. Does hat go to determine
as to how allocatic as . . .

SHRI BRAHMANANDA PANDA:
It has given If Parliament seats out of 20.

SHRI LOKANATH MISRA: 1t is
not cent per cent. You rush . ..

SHRI BRAH 1ANANDA PANDA: | am
helping yoi.

SHRI LOKANATH MISRA: You rush
unnecessari / to wrong conclusions. | was saying
tha Delhi has given them all seven seats. li is
cent per cent so far as naked mathen atics is
concerned. But they are not people who guided by
naked mathematics be cause the number of
Members in the .ok Sabha also counts. So far as
that ni mber is concerned, for the information >f
Mr. K. R. Ganesh it is now 15; it is double that
of Delhi. How is it that fo a population of
about 40 lakhs you lave given as Central
assistance for the Plan for this particular year an
amount i >f Rs. 98 crores while for five times
that population in orissa
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you have given only 48 crores. It is because you
want to have more phoaras here, more fountains
here, more lighting arrangements here for
decoration and for you to see and satisfy your
eyes? You should be more practical about this.
Sir, they should be more practical about this. If
this amout were to be spent for small and
medium irrigation purposes in Orissa or in other
rural areas probably the food production of the
country would have gone up. They have plently
of money here which is literally going down the
drain because they are having these fountains
every where. This huge amount is not being
employed for any practical use.

MR. DEPUTY CHAIRMAN: Please
conclude now.

SHRI LOKANATH MISRA: | am coming to a
close. Sir, Orissa is a State that gets frequently
visited by droughts, cyclones and floods.
Therefore, what Orissa needs is more funds.
That is point No. 1. Secondly 57 per cent of the
population belongs to backward classes and
backward tribes. From that point of view also it
needs very special attention but that attention
does not seem to be anywhere near the picture in
Orissa. Even though orissa is backward even
though all the arguments are in its favour, Orissa
was denied the second steel plant. We agitated;
we went and sat in dharna at the Prime
Minister's house but everything went unheeded.
Nothing from us is heeded while my friend here
got it very easily. My friend Mr. Appan, from
Madras, our esteemed D.M.K. Member is
laughing at me. Naturally he would laugh at my
fate, laugh at the fate of any oriya because he
got it so easily by giving his support to the Prime
Minister and her party in the last general
election. They got it almost free.

Sir, there was going to be a Naval Training
centre in Chilka. We asked so many questions
before the election and the Prime Minister was
so kind as to say that she would go ahead with
this project but nothing is yet heard about it. |
hope that they would immediately declare that they
are going to have this Naval Training Centre
there,
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[Shri Lokanath Misra]

Sir, my last point—now that you are hustling
me—is that Orissa is a spot for tourist attraction.
There are many things that could be developed
as tourist spots. Konarka is one; this Chilka is
another.

SHRI SHEEL BHADRA YAIJEE:
Gopalpur.
SHRI LOKANATH MISRA:  Yes.

Gopalpur is the third one. Thank you.

SHRI BHUPESH GUPTA: | must say that
Lokanath Misra is also be coming a turist
attraction there.

SHRI LOKANATH MISRA : These spots of
tourist attraction should be developed. Now,
the greatest injustice is being done to Orissa.
I was talking about the injustice done to
Calcutta yesterday while Mr. Bhupesh Gupta did
not even come to my rescue even though | came
to his rescue. They were not having any jet
plane from here to Calcutta; that was what |
raised, as to why they had no jet planes to
Calcutta. They have it from here to Bombay,
from here to Madras but Calcutta was
completely ignored. Mr. Bhupesh Gupta, since
he holds the tail of the Congress (R) and
somehow tried to get over the election river
with it, he does not say any thing that might
hit the Congress (R).

| spoke about that. Wherever injustice is
done, | resent it. Therefore, what should be
done is that at least Orissa should be directly
connected.

SHRI AKBAR ALl KHAN(Andhra-
Pradesh): We are happy that you and Mr.
Bhupesh Gupta are coming nearer.

SHRI LOKANATH MISRA: He
has not come near us. Heisyour
bandmaster. | was saying. . .

SHRI BHUPESH GUPTA: My friend
wants to know whether | want the flight to
Calcutta to be resumed. Obviously | want it,
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SHRI LOKANATH MISRA: Thank

you. You should have said it before.
{Interruptions). Mr. Bhupesh Gupta saying any
sentence here counts, because they are hand in
glove with the Congress. Congress (R) and the
Communists are hand in glove. His one
sentence is much more important than my
speaking for one hour. Now, Sir, the last
sentence. | wish to urge that there should be a
direct connection and flight from here to
Bhubaneshwar. There are two flights from here
to almost every place, except, of course, Kerala.
Kerala is a God forsaken place so far as the
Central Government is concerned. Assam is
another God forsaken place, so far as the Central
Government is concerned. | want all the three
States to be connected. Kerala should be
connected directly. Orissa should be connected
directly and Assam should be connected directly.
I also plead their case, the weaker sections among
the States of India. | plead with Mrs. Satpathy,
one of our very able representatives in the
Cabinet, and | would particularly urge on her
that she should see that there should be a direct
flight from here to Orissa so that tourists, who
many times miss the connecting plane from
Calcutta to Bhubaneswar, can mak use of it. They
may not have to undergo all the trouble and they
will have easy access to places of tourist
attraction in Orissa.

SHRI P. C. MITRA (Bihar): Now, you have
changed your attack from Mr. Biju Patnaik to
Mr. Mahtab.

MR. DEPUTY CHAIRMAN: Order please.

.SHRI  BRAHMANANDA PANDA : Mr.
Deputy Chairman, | have no quarrel with Mr.
Misra, so far as his broad and endearing smile is
concerned, but the difficulty is that when he talks
from those Benches he talks generally many
things irrelevant.

THE VICE-CHAIRMAN (SHIU AKBAR An KHAN)
in the Chair]

He was talking much about the Governor, about
his senility and all that. When
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he goes through the News paper of those
times, especially Oriya papers, he will note
tha Governer's action at that time did n( t suit
their purpose. Fortunately or u ifortunately the
Governors in different States today have
become scapego.* ts for the misdeeds of other
political people. I will not go into that. We
have fought an election and that election has
given a clear mandate to Indi i. It means a
socialist change, it mean i a dynamic policy and
it means standir; by the underdog. We should
take thin js in that perspective.

SHRI BALA CHANDRA MENON
(Kerala): So n any people of your party have
not ome.

SHRI BRAHf IANANDA PANDA: It does
not mat er. Some will be coming and some w
11 be going. Now, Sir, he talks much about the
Mudholkar affair. That hi i become a big
farce in Orissa. This vludholkar affair, how it
came up and how it was handled, even if Mr.
Mhra conceals it, will not remain unknov n to
the people of Orissa. It was a type of political
vengeance. Als >, whatever be the issues he
referred to regarding Dr. Mahatab, the
position is that though Dr. Mahatab was the
Chief Minister, every decision .hat was taken
in this affair was by a i ollective body. Every-
thing passed through the Cabinet and he did
not tale the initiative to do anything. That will
come out when the affidavit is i ubmitted to the
other commission th; t is being set up. | would
have appreciated if Mr. Misra had also
refened to the Kendu Leaf scandal on wh ch
the Government of Orissa broke up and the Jan
Congress had to withdraw its support.

Sir, the Kenc u Leaf always plays a very
important i ole in Ministry-making and
Ministry-br aking in Orissa. That is a fact.
But hey overdid the whole thing during the r
Ministry, it is known to everybody in Orissa, and
they connot escape the fact. Mr. Misra says that
Congress was r ever in majority since 1952 and
Congress had to build up a Ministry, to repeat
his words, through horse-trading, i will give
you an ins-
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tance. When this Swatantra was the Ganatantra
Parishad of those days, we spent more than Rs.
100 crores on the Hirakud Dam project. There is
a hyd-orelectric plant. During that time the
Ganatantra propaganda was, "What shall you
do with the water from that reservoir?
Electricity is drawn out of it. If the water goes
to your fields, that will not irrigate and you
will not get a good harvest". These are the
patriots now talking today about Orissa, about
Orissa’s development. Mr. Misra was talking so
much of Dr. Mahtab. | do not like to hold any
brief for any particular person, but facts are
facts. Whom have they selected to head the
Orissa Government? They are thinking of
building up a Ministry with Shri Biswanath Das
as Chief Minister. | may remind the House that
this Mr. Biswanath Das was the only Congress
politician in those days of Pandit Nehru who
prepared a pamphlet and campaigned against
planning in India. He never wanted planning.
Now the Swatantra is justified in having him.
It is very right also that such a conservative,
diehard, who is not prepared to accept any
change, any modernity, should now be the
laudable person of the Swatantra Benches. We
are not sorry that we are not having a
Government there. We know that we are only
51. We knew before the elections that
Congress had divided itself into four parts,
Congress A, B, C and D. After the elections it
was a meaningful, true Congress. Suppose
some people had gone out of the Congress as
some friends had done. Suppose a time comes
when the prestige, the traditions and the values
for which the Congress stands are at stake, we
are bound to unite together. Will it be called
defection? Dr. Mahtab did not want to do
horse-trading. On the strength of a resolution of
the Congress Executive of Orissa Dr. Mahtab
gave a call saying whatever differences there
may have been in the past, those friends who
have gone from the Congress we again invite
them to come back. If that is horse-trading, that
will have another meaning which Mr. Misra can
only understand. It is not unfortunate that we
differ in our outlook. Ever since
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consciousness dawned in me | have identified
myself with the forces of socialism, in literature,
in public life and in all other activities. Since
political consciousness has dawned in the
artist in him he is always with the Rajas and
Mabharajas of the past. We always stood by the
downtrodden. | know Mr. Misra is a poor man,
his conscience is with us, but his body is with
the Maharajas who are a dead lot. (Interruption)
He says he is sorry about Orissa. | am also sorry
for being with them for some time. Unless you
come in contact you do not know where you
stand in relation to the other party. They will
not touch me with a pair on tongs. They know
it. During their Ministry also 1 have not
identified myself with any of their anti-people
schemes. Now we have a clear mandate. | am
only sorry that this change today in the national
leadership, in the personality of Mrs. Indira
Gandhi, the change which has come all over
India has not touched Orissa as yet. If they
think that Dr. Mahtab is old enough to retire,
they are getting a man who is 82 years old,
and | do not know whether he can sign his name.
He is only a puppet. Keeping him in front
they will dance behind him. But the Orissa
people know that this will not go on very far,
I doubt if they have still a majority to form a
Government. They talk of horse-trading. | am
told that some Members belonging to some
party are confined somewhere and they are told
that if they go out, their lives will be in
danger. By this way they are thinking of
parading* their strength before the Governor.

Sir, we are for social changes.
(Time bell rings)

You have given him so much time. Give me
five minutes more. | was not prepared to speak
today because my heart is very heavy with East
Bengal affairs. These Budgets will come and
go. Naturally there will be democratic
Government. We have come to be a stable
democracy Indian people have shown their
wisdom. They want stabi-
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lity at the Centre and everywhere. And when they
say that a particular Government is falling and
that people are coming back to the Congress
(R), Congress people coming back to the
Congress is not a crime. If Mr. Gurupadaswamy,
the Leader of the Opposition, comes back to out
Benches tomorrow, he will not be termed as a
defector because will only be a prodigal son
coming back home. | have also come back. We
have to face the challenge, and the Congress at
the Centre will have to play that role.

Now Mr. Misra knows that | need not answer
him because every answer to his questions will
arise in Orissa, every answer that will have to be
given will be given in Orissa. Will they do reforms
will they have a ceiling on urban property ? A
Government headed by Mr. Biswa-nath Das who
opposed planning, who opposed everything that
is modern, now supported by my Swatantra fri-
ends, | know what they are going to do in
Orissa, and how Orissa will prosper. They are
talking so much of Orissa. These princely few,
these Maha-rajahs, these big landlords these
industrialists who wanted to carve out an empire
for themselves in Orissa, are now in the picture.
And we will also be there; we are not dying,
and we will certainly stand by the under-dog;
we will have to fight and we will have to tell the
people, "You give us a clear mandate either in
our favour or in their favour, either in favour of
reaction or in favour of progress, either in
favour of outdatedness or modernism." If a man
is to be put up, one who has already been
forgotten, we will not accept him as our leader.

I will tell you another instance about him.
Everybody knows it. That may be forgotten,
but history will not forget it. There was a trunk
murder case in Berhampore. in a big family a
man was murdered. | will not go into the
details of that case. He was found murdered
and left at the railway station packed in a trunk
years ago, when probably | was in the first
year in college. That is the famous trunk
murder case. The police found out
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the culprit. He \ as taken to the Sessions
Court, and in order of execution was passed
agaii st him. By that time this great Mr.
Biswanath Das was the Prime Minister of
Orissa, as they were then called. For the
commutation of his sentence to lil e
imprisonment strings were pulled and the
house where the murder was sold. That house
in those days would have cost not less than
Rs. 70000 to Rs. 80000. Mr. Biswanath Das's
brother, Vipra Charan Das, gave a partry sui i
for the purchase of that house, anc that
sentence was commuted to life sentence. At
that time Mr. Lokan.ith Misra may forget it—
his great father, Pandit Godavaris Misra and
other.1 wrote to the Congress high Con
mand. Dr. Rajendra Prasad held an i Iquiry. It
was found in that inquiry b; Dr. Rajendra
Prasad that Mr. Biswan; th Das could not be
absolved from noral responsibility. And in
that hi>use, along with his family members,
he started an institution of business c; lied
"Vijay Bhandar." we will be going rom
village to village, telling the people and
reminding them of the great acts of these
people who want to lead ()rissa.
(Interruptoins) Sir, | tell him that his Pitha
Sathru is coming and leading the Govern-
ment.

Mr. Misra mai e a comparison about Rs.
98 lakhs to Delhi and Rs. 48 lakhs to Orissa.
I have no quarrel over that. If Delhi gets Rs.
98 lakhs | am happy. | would have bet. n a
little happier if allocation for Or ssa were a
little more. But 1 want to kn >w whether it
will be utilised for the i owntrodden there. It
will not be helpfi | to them there, it will not
go to ihe masses there. It will be spent for the
"class" people and not for the masses,
whatever money comes fom the centre. We
will be watching from everywhere, from
towns and villages, how much money is
being sr ent and who is getting benefit out of
it. From bank nationalisation which he ays is
a bad thing— he thinks so-o ily these people,
the landed gentry an getting benefit. We will
be watching it.

We will stand by the people. If you

are 51, we are not lost. We are still a force in
Orissa and we will continue to be a force
becuse the people will give us the verdict, not
the Mabarajahs.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Thank you.

SHRI BRAHMANANDA PANDA : Do not
say "Thank you." You will thank me five
minutes after.

Sir, 1 told you in the beginning that my heart
is heavy with the East Bengal affairs,
Therefore, practically 1 was not in a mood to
spoak. And nowadays very rarely | speak. My
friend must know that when Jana Congress was
in coalition with them in Orissa then | had
nothing to say. Therefore, unless | have
something to say | generally do not get up. |
am not in the habit of Shri Rajnarain to get up
every minute. Unfortunately, he has gone
running to Lucknow to save Mr. T. N. Singh.
He cannot save him.

I have only one more thing to refer to. In the
Pakistan Embassy here there is the Military
Attache whose name is Brigadier Gulam
Hussain Khan. Sir, you might remember how
this great leader, Sheikh Mujibur Rahman, was
entangled in the infamous  Agartala
compiracy case. This sub-continent is proud
of two leaders: one Mrs. Indira Gandhi and
Sheikh Mujibur Rahman. Before Partition,
Mahatma Gandhi did not walk that part of the
sub-continent in vain. Now every Indian, every
individual of this sub-continent should be proud
of Sheikh  Mujibur Rahman. Shri Rahman
was arrested and tortured by this same Brig.
Gulam  Hussain Khan. Of course, our
Government has that maturity to act as they
think fit.  But why should they not treat this
man as a persona non grata 1 This is the man
who perpetrated torture on Sheikh Mujibur
Rahman. This is the man who tortured the
Bengali nationalists. This is the man who has
tried to Kill nationalism among the students
there. And now he is the person who enjoys our
hospitality as the Military Attache of Pakistan
here. 1 would appeal to
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the Government to declare this Brig. Gulam
Hussain, Military Attache to the Pakistan
Embassy, as a persona non grata.

Sir, in conclusion | may say this much. We
need not quarrel here. | invite Mr. Misra, my
dearest friend, to Orissa. We will prepare our
battlefield there and fight. Whether they stand
for the people or we stand for the people will
be ultimately decided by the people
themselves.
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H1 AT A, Swi g7 foma s7
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SHRI LOKANATH MISRA : Sir, | do not
want to interrupt, but what | said was that
under the provisions of the Constitution . . .
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“SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, my friend, Mr. Lokanath
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Misra, has referred to many matters in the
course of the discussion and this has
compelled me to say a word or two about the
matter ~ under  discussion. We  must
congratulate the people of Orissa for the
manner in which they have swept aside the
Swatantra Party there. It was thought that
Swatantra rule had come to stay at least in
Orissa and that even in the last election it
would not be possible to get rid of the
Swatantra regime or the Swatantra Party from
power. But the people of Orissa marching in
step with the people of the rest of the country,
have pronounced, | believe, the final verdict
against the Swatantra Party. And we do hope
that whatever else may happen in political
life, this party of the Privy Purs-holders
discredited rajas, tendu-leaf dealers, and of
horsetraders in political life should never
come back to power in Orissa. And this is the
main significance of the Orissa election
results and we are all glad that this pimple on
the fair face of Orissa, that is, the Swatantra
Party, has been removed by the powerful
blows of the awakened masses of that State of
ours. Now, it must be admitted that the
problem of Orissa has not been solved in a
manner which can be called satisfactory. No
party there has received a clear majority. If |
see the election results | find that the
Swatantra Party and Biju Patnaik group
together make still a formidable combination.
And they have now brought in the dark horse
of the forgotten days, that is Mr. Bishwanath
Das. He was a Member of this House. We all
forgot him. But today we find that he has been
pitchforked, at his old age, to head the Orissa
Ministry of Swatantra-Utkal ~ Congress
combined. No wonder in his parliamentary
career for the first time has Mr. Lokanath
Misra spoken on Orissa without referring to
Biju Patnaik . . .

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA) : Now he is
their companion. How can they say anything
about him now ?
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SHRI BHUPESH GUPTA ; | was
partly enthused, partly amused; enthused
because he had lost grounds so much that he
thinks that Biju Patnaik now has to be wooed in
order to save his regime or save the party or in
order to gain access to the Government. That
only shows his weakness and political
bankrptcy. That is why | say | was enthused
about it. | was amused because this name was
not mentioned by one who at least had uttered
this name one million times in this House in the
6 p. M- course of his parliamentary career.
Now youcan see that Biju Patnaik is bad
enoughby himself. R. N. Singhdeo is bad
enough by himself. And if you yokethem
together—Biju Patnaik and R. N. Singhdeo—
you can imagine what will be the fate of Orissa

{Interruptions)

So it is necessary for us to save Orissa from
the combination of Biju Patnaik and R. N.
Singhdeo. Biju Patnaik has won the unique
distinction of having lost in the General
Election, by getting defeated in all the five
seats he has contested. Actually he contested,
not five—four Assembly seats and one Parl-
iamentary seat; and under one Parliamentary
seat seven Assembly seats— but eleven seats
really he contested. In all the eleven he got
defeated. Now such a General of the lost battle
again is in the limelight . . . (Interruption* . . .
and with the support of Bishwanath Das he is
trying to make himself presentable to the Orissa
people and to the rest of the country. But
nobody is going to be deceived like that. Now,
R. N. Singhdeo thought that he was Chief
Minister in perpetuity for Orissa. Today he has
made way for Bishwanath Das, one of the
derelicts of the Congress Party to come in and
occupy this position. This only shows that there
is utter chaos. Sir, therefore, | hope they shall
not be in a position to form any Government.
That would be a sad day for Orissa. But,
anyhow, nothing will be lost in that way.

Now, Sir, | don't know whether the hotel—
Inter-continental Hotel or some such thing or
the Five Star Hotel—is
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supposed to be started or sponsored by my
friend Mr Lokanath Misra along with some mi
Iti-millionaires and the Maharaja of .

{I>terruption)

SHRI LOKA NATH MISRA : Sir, on a point
of perse nal explanation, since he has referred to
thut. I was the promoter only, and | ho] .1 no
shares in the company nor do | in tend to hold any
share. I have no financ al interest. | want the
rosperity of 0 issa, and to that extent was the
fprom >ter . . .

SHRI BHUPESH GUPTA : This is the
trouble wit i my friend, Mr. Lokanath Misra. H<
does all the begar for others. He doe not hold
even a share in the company. Now, | think we
are all for abolitic n of begar. And why should
you nc t give up this kind of thing ? But all that
I want to know is whether Biju Pi .naik is going
to be one of the sponsors ..

SHRI LOKA JATH MISRA: No, no.

SHRI BHUP.-iSH GUPTA : He will not be.
Then v e are assured that we shall have some
food there in that hotel which cannot be an
adulterated food . ..

SHRI LOKA STATH MISRA : | have no idea
whether the hotel will come into being at all.

SHRI BHUPBSH GUPTA : He has
no idea whether -.he hotel will come into being at
all. He lias made a frank admission. So if the
Government is not in hand, the hotel does not
come. Therefore . . .

{Interruptions)

SHRI LOKA “ATH MISRA : It has nothing
to do with the Government, Sir, If a wrong
impression goes round, that should not be good.
Even for the hotel industry in Orissa. Mr.
Bhupesh Gupta may love it because he has plenty
of hotels in Wt st Bengal in which he may be
having shares—I don't know.
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Sir, the problem is that Orissa does not have
a first-class hotel and the people of Orissa
would very much like to have a hotel. But |
have my own doubts, because finance is shy in
Orissa, and if finance does not come, then . . .

SHRI BHUPESH GUPTA : Does it mean
that if Mr. Singhdeo or Biju Pat-naik are not in
power, finance will not come ?

SHRI LOKANATH MISRA : Power or no
power. It has got nothing to do with power. It is
not Orissa where the Government holds
everything.

SHRI BHUPESH GUPTA: So, Sir, it is quite
clear to you how the idea of a hotel was conceived
in the Swatantra Party. Now if there hasbe ena
miscarriage, | am not to be blamed for it.
Anyhow, therefore, leave it at that. | said that
stability is yet to be achieved in Orissa's politics
and | am concerned about it. After more than ten
years of corrupt, reactionary, degenerate, rule of
the Swa tantra Party, Orissa needs to be put on a
sound basis of public administration and
Governance. . .

SHRI
four years.

LOKANATH MISRA: For

SHRI BHUPESH GUPTA: For many years
you have been there in one way or other. . .

SHRI LOKANATH MISRA: You want to
distort history. Communists try to distort history
in Russia. | never thought that they would do it
in India...

SHRI BHUPESH GUPTA: Orissa's political
life has been sullied by the pestilence of the
Swatantra Party. Today it is on the way out. We
should all wish that it goes as soon as possible.
Now coming to the point of stability, surely
Orissa must have a Government either of the
Swatantra-Utkel Congress combined or of the
Congress or-alternatively the President's rule.
The Swatantra-Utkal Congress combined with
Bishwa-nath Das, | do not want such an arran-
gement nor would | like to have Presi-
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[Shri Bhupesh Guptaj dent's rule if 1 can
help it because that is not also in the interests
of the State. Therefore, we said if the
Congress could form a Government on the
basis of a minimum immediate programme,
one objective of which will be an attack all
along the line against the vested interests and
above all, against the rajas and maharajas and
the feudal elements in Orissa, a kind of
support might be given for the formation of
such a Government on the basis of some such
concrete thing. That was all. Beyond that we
are committed to nothing.

Now, my friend has brought in Hare-
krishna Mahatab. It is not for me to suggest
as to who should be the leader of the
Congress Legislature Party anywhere. | say
it is for the Congress Party men to decide.
But since it concerns the office of the Chief
Minister | would like to humbly submit that
mr. Mahatab is eminently unsuited for the
office of the Chief Minister. And | say this
thing despite the fact that | would not mind a
Congress Government instead of a Swa-tantra
Government coming into power in  Orissa. |
am  surprised that Mr. Mahatab offered
himself for the leadership of the Orissa
Congress Legislature Party. | do not know
why he should have done it. He had been a
Minister here. He  had been a  Chief
Minister there, He had been a Governor.
Almost everything on earth he had  been.
And now why this repeat performance ? Do
we have to go this circle again—Minister
here, Chief Minister there, Governor
elsewhere and so on ? | should like to know
why Mr. Mahatab be in the ring again: |
cannot understand it. Now the Congress Party
should be legitimately open to criticism for
having put up Mr. Mahatab for the office of
Chief Minister by implication, in a sense, they
have elected him the leader. Surely in the
Orissa Congress there are other people who
can  be elected the leader. Well, there
should not be any difficulty. It is a fact that
Mudholkar Commission of Inquiry  made
certain very  devastating remarks against
him. Let us not blow hot and cold. Let us not
try to use the remarks of a Commission or a
Committee against Biju Patnaik on the one
hand
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and support the remarks or ignore the remarks
when they are made against Mahatab on the
other. Double standards in public life are the
worst that one can think of. When we justly pay
serious attention to the observations made
against Biju Patnaik, why should we not give
the same attention to the serious observations
which have been made by Mr. Justice
Mudholkar after going through the charges
against Mr. Mahatab ? Mr. Mahatab has not
been known as if he is the Caesar's wife. If
Caesar had married a person like him, he would
have been divorced her the next day. There is
no dobut in it. Let us not think Mr. Mahatab as
Caesar's wife. Why is Mahatab there ? There
are some Orissa leaders. |1 would urge the
Congress Members, "Do not permit your party
to do such a thing". It is really most unfortunate
and shocking. When the youth is coming to the
front when the spirit of youth is capturing some
aspects of your thinking, you are digging up
from the oblivion such a discredited person,
Hare Krushna Mahatab and perhaps thinking of
making him the Chief Minister. Why ? Do |
understand that the Orissa Congressmen and the
Congress (N) have no people at all about whom
they can think in connection with the office of
the Chief Ministership ? Surely then can do so.

Mr. Vice Chairman, now the traffic has
started the other way. In 1969 November and
the beginning of 1970, it was the traffic from
the Congress (R), or Indira Congress, as they
called—I never call it Indira Congress—they
called. Now the traffic has started returning
home again.

SHRI OM MEHTA: Gujarat Government
has been defeated.

SHRI BHUPESH GUPTA: | know, there
will be a competition among the syndicate men
to come back to the Congress. The competition
has already started. | ask you, "Are we to take
these people like that and make them Chief
Ministers ?" The reactionaries have gone out
of the Congress and now you want to take
them one after another.  They are trying to
come back.
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They should nt be given any place.
It is not a part question because you
arc the ruling party at the Centre.
Now you have a big majority in the
other House. " oday, if you have such
people, implications are serious from
the point of view of your own commit-
ments to the people. People will ask
various questicns., Mysore syndicate
people are coming back. Gujarat people
are coming back. All are coming back.
I say, it is a cangerous game which
has started. It s not for me to make
any suggestion:. Only because some
offices can go t them, we are entitled
to say somethag. Therefore, I say,
Mr. Mahatab, as Chief Minister, is
not suited for t1ais position.

Before I sit [{own, may I ask Mr.
Mahatab, through you, Sir, that he
should quit the office ? He should
declarec that h: would not seek the
office of the Chief Ministership. The
Congress Party. if they want to form a
Government, slould search somebody
else for that pcsition.

Sir, now do n»t try to tax the patience
and tolerance ¢f the people too much.
I had been to Orissa. During the elec-
tion compaign, [ had been to Bhubnes-
war and I spok against both, Biju
Patnaik and Mr. Mahatab. But now
[ find that Mr. Mahatab is coming up
as the Chief Minister or is likely to
come up as the Chief Minister. Since
Mr. Mabhatab i+ now elected M. L. A,,
let him continie as an M. L. A.
think he has reached a sufficiently
advanced age 1o live in retirement. |
think, at his age, | would like to retire
from active politics—at his age,

Now Mr. Mahatab would be well
advised to tale note of the feelings
and sentiments of the people of Orissa
and the rest of ‘he country. You would
not even remen ber the supplementaries
that were askecd here, when for the first
time the Rajya Sabha met some twenty
years ago. 1 remember Mr. Mahatab’s
career and his past antecedents. His
political belief ind his ideas cannot but
cause grave ancdety and misgivings in
the minds ever of those who support
the Congress.
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I would therefore advise my good old
friend, Mr. Mahatab to bow out of the contest.
There are many horses that are rising in Orissa.
There is no dearth of horses, black, white and not-
so-white and not-so-black. Mr. Mahatab need not
be one of the dark horses jumping into the
scene again and lead the Orissa Government. |
think he would do justice to himself, to the peo-
ple of Orissa and to public standards in the
light of the Mudholkar findings and now a
Committee has been appointed under Justice
Sarju Prasad to go into this question. So many
charges are there against him. In fact he is
sitting on heaps of charges to-day. Let these
things be cleared. After that one can think about
him in some other connection, not in connection
with the Chief Ministership but for the present,
let him not and let the Congress Party not try to
impose Mr, Mahatab as the Chief Minister of
Orissa. This is all that | have to say.

Again | will say that we would certainly be in
favour of ending the President's Rule provided
an alternative is found acceptable to all those
people who are anti-right, anti-Swatantra and
against the Swatantra-Biju combine which is the
most unscrupulous combine one can think of in
Orissa politics to-day.

v THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): Mr. Vice-Chairman, | am thankful
to the Members for taking part in this brief
discussion. This House is aware of the
circumstances in which this Vote on Account has
been placed before the House. | regret that a
very senior and responsible Member like Mr.
Muisra should have used words like 'senile’ to the
Governor. 1 think it is his anger at the failure of
his Party in his own State as well as in the entire
country that is reflected in the words that he has
used. It is not for me to go into the details
pointed out of the time at which the Governor
noted and other details. The facts are before the
House that the Chief Minister resigned in
January, the mid-term election was » called
and the mid-tenn election has
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[Shri K. R. Genesh] not produced a clear
and complete verdict of the people as it has
produced in other parts of the country. | would
only confine myself to one or two other points
raised by Mr. Misra. This is in reference to the
Sarjoo Prasad Committee. He had tried to
point out here that after the President's Rule
was proclaimed there, nothing was done, with
regard to the functioning of the Sarjoo Prasad
Committee. For his information, | would
mention here that the State Government issued
a notification on 8th January 1971. Of course
it is for Mr. Misra to find out why on the last
days of the Ministry they issued this notification.
However T am not going into that. The Ministry
resigned on 9th January. The President's Rule
was promulgated on 11th January and Mr.
Srjoo Prasad was appointed by a letter on
14th January. On 14th he indicated the staff
required for the functioning of this
Commttee. On the 13 th February the staff
that he had required was sanctioned to him. Mr.
Sarjoo Pande assumed office on 17th
February. By a letter of 27th February the
Commission requested the State Government
to supply all the records in connection with this
case. So Mr. Misra is not right when he says
that after the promulgation of President's rule
nothing was done as far as the Sarjoo Pande
Commission work is concerned.

He has also referred to the question of
Central assistance to Orissa and Delhi. He has
been very ably replied by another colleague,
Mr. Panda. | wish only to convey that Central
assistance to Orissa is allowed on the basis of
the criteria laid down by the National
Development Council. During next year out
of the total Central Assistance of 700 crores,
Orissa's share is 32 crores.

Sir, this Budget which has been placed
before this House has some special features
which 1 wish to mention. There are six special
schemes with 100 per cent Central assistance
which have been included in the 1971-72 Budget
proposals. These are for marginal
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farmers and for giving additional employment to
more than 3 lakh persons. Eight districts have
been selected where the financial institutions will
give concessional rate of interest with a view to
attracting small and medium industries in the
private sector. In addition two other districts
have also been selected where cash subsidy will
be available from the Government of India for
setting up new industries.

Sir, this House and this Government is aware
that Orissa is a backward State and it requires all
help but, Sir, Mr. Misra's Government had
been there for the last four years and that
Government had not thought of doing anything
radical to bring about a massive development of
that backward area. Sir, I can only hope and
wish that the President's rule interoduced there
will not last very long and that the democratic
process will start functioning and Orissa will
have a Government which will reflect the mood
and temper of the people as shown through out
the length and breadth of the country. The
people of our country have voted for a change,
for a radical and basic change, and | think
Orissa also will have a Government which will
reflect this mood and temper of the country. ~/

MESSAGES FROM THE LOK SABHA

|. THE ORISSA APPROPRIATION (VOirv. ~ ON
ACCOUNT) BILL, 1971

JI. THE ORISSA APPROPRIAON BILL, 1971

I111. THE MYSORE APPROPRIATION
ON ACCOUNT) BILL, 1971

(VoTE

IV, THE MYSORE APPROPRIATION BILL,
1971

SECRETARY: Sir, | have to report to the
House the following messages received from the
Lok Sabha, signed by the Secretary of the Lok
Sabha:—



